
IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD

COURT-2

ITEM No.301

IA(Plan)/15(AHM)2025 in CP(IB)/164(AHM)2023
Proceedings under Section 30(6) r/w 31 of the IBC,2016

IN THE MATTER OF:

Vinod Tarachand Agrawal RP of Amul Industries Private
Limited

........Applicant

........Respondent

Order delivered on: 06/11/2025
Coram:

Mrs. Chitra Hankare, Hon'ble Member(J)
Dr. Velamur G Venkata Chalapathy, Hon'ble Member(T)

ORDER

This case is fixed before pronouncement of order.

The order is pronounced in open court vide separate sheet.

sd/-

DR. V. G. VENKATA CHALAPATHY
MEMBER (TECHNICAL)

PJ/AD/SJ/AР

CHITRA HANKARE

MEMBER (JUDICIAL)



IN THE NATIONAL COMPANY LAW TRIBUNAL

AHMEDABAD (COURT - II)

IA (Plan) No. 15 OF 2025

IN

COMPANY PETITION (IB) 164 (AHM) 2023

(Under Section 30 (6) read with Section 31 of the Insolvency and
Bankruptcy Code, 2016)

Vinod Tarachand Agrawal
Resolution Professional of

Amul Industries Private Limited

204 Wall Street-1, Near Gujarat College
Ellis Bridge, Ahmedabad-380006 ...Applicant

IN THE MATTER OF:

Sundram Fasteners Limited ....Operational Creditor

Versus

Amul Industries Private Limited

.....Corporate Debtor

Coram:

Order pronounced on 06.11.2025

MRS. CHITRA HANKARE

HON'BLE MEMBER (JUDICIAL)

MR. VELAMUR G VENKATA CHALAPATHY
HON'BLE MEMBER (TECHNICAL)

-1ps -lps



2.

Present:

For the Applicant

For the EPFO

For the State Tax Dept.

1.

:

: Mr. Lalit M Patel, Adv.,
Mr. Harshil L Patel, Adv.

IA (Plan) 15 of 2025
In

CP (IB) 164 of 2023

Mr. Arvindakshan V. Nair, Adv.
Mr. Priyam Raval, Adv.

JUDGEMENT

The present application has been filed under Section 30(6)

of the Insolvency & Bankruptcy Code, 2016 ("IВС,

2016/the Code") by the Resolution Professional of the

corporate debtor viz, Amul Industries Pvt. Ltd. inter alia

seeking approval of Resolution Plan submitted by the
Successful Resolution Applicant Mr. Sandeep Vadodaria &

Ors. (In Consortium), which has been approved with
68.18% vote casted in favour by the Committee of Creditors

of the Corporate Debtor.

The Operational Creditor had filed an insolvency

application under Section 9 of the Code for initiation of

Corporate Insolvency Resolution Process ("CIRP") against
the Corporate Debtor which was admitted vide Order dated

08.04.2024 and whereby Ms. Niharika Maheshwari was

appointed as IRP. The public announcement inviting

claims from creditors of the Corporate Debtor was made in

Sd/-

/ps
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3.

IA (Plan) 15 of 2025

In

CP (IB) 164 of 2023
Form-A on 12.042024 wherein the last date for submission

of claims was 24.04.2024.

It is stated that after receiving the claims, the IRP collated

the claims and constituted the Committee of Creditors

("CoC") on 02.05.2024, thereafter upon receiving additional

claims the IRP reconstituted the CoC on 21.06.2024. The

CoC comprised of Nineteen (19) Financial Creditors out of

which Fourteen (14) are related to the Corporate Debtor

and therefore do not have voting rights. Following Financial

Creditors along with their respective voting shares

comprises the CoC:

Sr. Name of Financial Nature of
no. Creditors claim

Amount

Claimed

(in Rs.)

Amount

Admitted

(in Rs.)

Voting
Share

%

1. Raj Radhe

Finance Ltd.

(assigned by
SBI)

Secured 14,51,57,480
.58

14,51,57,480

.58

68.18

2. CFM Asset
Construction
Pvt. Ltd.

Secured 2,27,27,991 2,27,27,991 10.68

3. Sugan
Enterprise Pvt.
Ltd.

Unsecured 1,00,00,000 1,00,00,000 4.70

4. RK Infralink
LLP

Unsecured 2,50,00,000 2,50,00,000 11.74

5. Parag Agro
Products

(Gujarat) Ltd.

Unsecured 1,00,00,000 1,00,00,000 4.70
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5.

IA (Plan) 15 of 2025

In

CP (IB) 164 of 2023
4. It is submitted that upon the IRP's visit to the registered

office / factory premises of the Corporate Debtor for taking

control and custody of its assets, the premises were found

sealed pursuant to orders passed by the Ld. Labour Court,

Rajkot in recovery proceedings initiated by 369 workmen.

The sealing has been effected by the Collector and District

Magistrate, Rajkot prior to commencement of CIRP.

Consequently, IA No. 840 of 2024 has been filed seeking

directions for de-sealing of the said premises to enable the

IRP to assume control thereof, and the same is pending

adjudication.

The 1st meeting of the Committee of Creditors (“CoC") was

convened on 06.05.2024, wherein the CoC resolved to

appoint valuers for each class of assets, a forensic auditor,

a chartered accountant firm and legal counsel, and

appointment of Mrs. Niharika Mahireswari as the

Resolution Professional. Thereafter, in the 2nd CoC

meeting held on 03.06.2024, the CoC was apprised of

certain assets of the Corporate Debtor having been

fraudulently transferred to Precision Machine & Auto

Components Pvt. Ltd. and Saverni Neutech Pvt. Ltd. prior

Sdt
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